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CENTRAL ADMINISTRATIVE TRIBUNAL:PRINCIPAL BENCH,

RA NO. 339/94
in
o 0A No. 1097/94
New Delhi this the “Fth day of December, 1994.-

Shri N.V. Krishnan, Vice Chairman(A).

Shri C.J. Roy, Member(J).

P.P. Aggaruwal ... Petitioner,
Versus

Union of India ... Respondent.,

ORDER (By Circulation)

Shri N.V. Krishnan
04.1097/94 filed by the applicant wWas dismtacad
by our order dated 19.8.1994. The applicant seeks rovica of

this order.

BN
-
)
by

2. We have seen the Review Application.
satisfied that it can be disposed of by circulation 204

procesd to do so.

3. It was held in the 0.A. that the case cf the
applicant for ad hoe appointment was rejected after it s
considered by the respondents.in accordance with pars 7 ¢
the instructions contained in OM dated 30.3.1968 o~ tha
Department of Personnel. A screening comnittee found il ho
was not found fit for promotion and, therefore, hc wie - iver
ad hce promotion in respect of the posé for which the ooroal
procedure for promotion is by se]ection. The applicany  has
referred to a number of dec%sions of this Tribunal ard ' oes
that the view takenAby us is contrary to the views tabu - i

those judgements which should not have been ignored.
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1. In the first place these judgements were o /;;‘
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Lrought to our notice at the time of arguments. Sacordls, \\;
from what is stated in the Review Application in respec:
ihese judgements, we do not find any merit in that grourﬁ_

The review applicant has referred to the judgement cof fh:

“Supreme Court in Gurdayal Singh Fijji Vs. State of Punlist,

AIR 1979 SC 1622. This judgement was not referred to us ot
the time of arguments. The other judgement of the Sfpr:mc
Court in Dharamvir Singh Tomar Vs. pdininistrator, Tetll
sdministration & Ors. (1991)17 ATC 925 referred to 1 tuc
review application has also been discussed by us in
arder.

L. We do not find that any error apparent o Pz
f3ce of the record has been brought to our notice to juct ity

~aview. R.A. s, therefore, dismissed.
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Roy) (N.Y. Krishnan)

Hember(d) ' Vice Chairman(d)
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